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Shrl Hari Vishnu Kamatb: I intro-
duce the Bill. 

Mr. Speaker: Then, "Bill to be 
withdrawn". Shri Yashpal Singh-
not here. 

14.33 brs. 

CONSTITUTION (AMENDMENT) 
BILL--<:ontd. 

(Amendment of articles 75 and 164) 
by Shri Har; Vishnu Kamalh) 

Mr. Speaker: The House will now 
proceed with the furU-.er consideraLion 
of the following motion moved by 
Shri Hari Vishnu Ka-math on the 1st 
April, 1966: ' 

"That the Bill further to amend 
the Conltitution of India, be taken 
into consideration." 

Sbri H .... \ Vlabnu Kamatb (Hoshan-
gubad) T'OSC-

Mr. Speaker: Mr. Kamath is reply-
ing to the debate? 

Shrl Hari Vlabnu Kamatb: That is 
what I thought; I do not know, if the 
House wants more time to continue 
with it. (Interruption) 

Mr. Speaker: I did not note it. 

Sbri Harl Vishnu Kamath: You were 
not in the Chair then. I do not know 
why. I welcome it now, and I am 
grateful that you ore in the ChQir 
noW. 

Mr. Speaker: So do 1. 

Sbr\ Hart Vlalmu Kamath: 1 am 
happy. Mr. Speaker, Sir, We are at 
the fag-end of our labours with ; e-
gard to this Bill, which seeks to pro-
vide that the Prime Minister of India 
shall be a Member of the lower House. 
the Lok Sabha, that the Chief Minis-
ters of U-.e State. shall be members 
of the Vidhan Sabhas of their re8pec~ 
tive States and that not more than 
25 per cent or one-fourth of the Cou,,-
cil of Ministers at the Centre and in 
the States shall belong to tbe Rajya 
Sabha or the Vldhan Parlshads r""pec-
tlvely. 

I would like to say that thls Bill 
h.s received the warm support-I am 
loathe to blow my oWn trumpet but 
sometimes that has to be done-not 
merely in this House but in the press 
and among the public as well. It has 
been really said, rightly said, that it 
is possible for the Prime Minister, as 
she herself has conveyed to this HOUle 
Ir.rough the Minister of State In the 
Ministry of Home Aft'airs--.she convey-
ed ,I special message as the President 
of tho United States does to the 
Congress-

The Minister of state In the Minis-
try of Home AJl'alrs aDd MII".r or 
Defence Supplies In the Ministry of 
Defence (Shri Hatbl): No, no. 

Shri Harl Vishnu J[amath: More or 
less she conveyed a message through 
the Minister, tht she would be hap-
py, only too glad, to face, to contest 
a by-election to the Lok SabhR and 
become a Member of this Sabha. 
And, as I said. and as many hon. 
Members have rightly said the other 
day and on previous occasions. un· 
less something unforeseen happens, 
she is sure to be elected to this House. 
ThcrefoTl'. I do not see any reason 
why wt.en the Home Minister has de· 
clared that he would reVOke the emer-
gency in part-it was declared B fort-
night ago-and during the last fort-
night much water hBs flowed over the 
Jamuna. and the Home Minister hal 
declared-(Interruption) Don't worry, 
there will be no drought; I should 
SuppOSe there may be floods. 

Mr. Speaker: Under it. 

Sbri Barl Visbnu J[amath: Under 
the Jumna bridge; down the Jumna. 
The Home Mlni.ter has laid that h~ 
is prepared to revoke the eomergency 
in part, and a Bill perhaps i. being 
drafted in the alcoves of the Home 
Ministry-

Sbrl Batbl: Alcoves? 

8hrl H.ri Vishnu J[ ..... th: Yel; 
somewhere in U".e alcove. or the 
dovecot. of the Home Mint-try; that 
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[Shri Har; Vishnu Kamath] 
would be presented to the House, 
brought before the House, during thp 
next se~sion. But the spirit has been 
acc~pted, the principle has been ac-
cepted, that (he emergency should be 
revoked in part. That means to say, 
in some States of the Union there will 
not be ""'lergency and the provisions 
relating to the emergency will lapse. 
Therefore, as far as those States dr~ 

concerned, it is open to the Govern-
ment, to the Election Commission, to 
hold by-elections in those States where 
the emergency is not in force; We do 
not want to force a general election 
in November, as the ge!)eral elections 
in the whole country are coming up 
in February. But a by-election, for 
fulfilling the heart's desire, the wishes 
of the Prime Minister, that she should 
be enabled to enter the Lok Sabha. 
should be held. If the Government 
means what it says, if the Govern-
ment is not hypocritical about the 
statement, the Prime Minister .l:ould 
not be baulked, should not be depriv-
ed of a chance to stand in a bye-elec-
tion, if it Is really her heart's desire, 
and come here to the Lok Sabha a. 
its Member. She should be welcome 
here, as a Member of this House. 

It has been said by several han. 
Members that We may not amend the 
Constitution fOr t1·,is purpose. Why 
not a convention, a tradition, a healthy 
tradition grow up Os it has grown up 
in other countries, So as to support 
the grand edifice of parliamentary 
democracy which we are having, of 
which we are speaking, in this country. 
I wish and I pray to God also that 
such a tradition may grow in our 
country. But yOU know, Sir-I need 
not tell you but I would like to re-
mind you, when you are in the Ct.air--
of the manifold ways in which heal-
thy traditions have not grown In this 
country, but alBo traditions are set 
at naught in various ways. I would. 
only point to one or two instances, 
and not waste the time of the House 
by pointing to 8 legion of instan("Ps 
to illustrate my point. 

You will be pleased to recollect that 
in thp bst ~pn.ral ell'<'tion, to eleet 

lhe leader of the Congr.,.s parliamen-
tary party-if tte press reports are 
correct and if my memory doe. nol 
betray 'me-one of the tellers was the 
Deputy-Speaker of the House, of the 
Lok Sabha. Now, my Bill has been 
introduced, but I do not know when 
it will get a chance to be discussed in 
the House; the Bill is to the effect that 
as soon as they are elected-the Presi-
dent, the Vice-Preoident, the Speaker, 
tte Deputy-Speaker, and the Gover-
nors-all these must cease to be mem-
bers of the political party and must 
cease to indulge in partisan, political 
activities, If the Deputy Speaker had 
not ,been from the Congress party, I 
do not think that the Congress party 
would have dared to make the Deputy 
Speaker a teller at the election. It 
is infra dig, beneath the dignity, of 
the Deputy-Speaker to act as a te~ler 
in that election. That i. one Instanoe. 

Tl:en, the press reports recently 
have said that In Himachal Pradesh, 
the warrant of precedence has bp.n 
newly devised: in it, even the presi-
dent of the local, provincial congress 
committee come. next to the Chief 
Minister. I do not know under what 
rule, under what provision, what tra-
dition or convention of parliamentary 
democracy that has been devised. I 
hope tl:e press report. are wrong, but 
I go by press reports. It is almo.t 
like putting Kamarai Avergal next to 
the Prime Minister; Shri Kamaraj 
President of the Congress, being plac-
ed next to the Prime Minister in the 
warrant of precedence; that ha. not 
been done here, but I am told that in 
Himachal Pradesh, the president ot 
the congress committee comes next to 
the Chief MInister of Hlmacbl Pra-
desh. You can appreciate whethl!!' 
this is 11 good convention or tradition. 

I will give one more instance. Re-
cently the House also disCUssed this 
matter, Tht! Governor of Kt!rala flew 
from Trivandrum to DeIhl to take 
part to thl. party election and in-
dulge In partisan activity. When tbe 
matter was raised, the eonvenient ar-
gum!'n! was trotted out that there 
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was DO code of conduct for Gover-
nors. What .can we do? Because of 
these things, traditions detrimental to 
parlimentary democracy have been 
built up. I, who would have been 
happy if healthy traditions were buil· 
ding up, therefore, would like to have 
the Constitution amended for that 
purpose, because healthy and salutary 
tranditions are not being built up. 
There is no other way, therefore. but 
to amend the Constitution to force 
the issue. 

While intervening in the debate, 
the Minister of State said, it was not 
proper to Buggestthat Ministers from 
Rajya Sabha were not useful and 
therefore they shOUld not be there; 
and he said the han. member should 
not use any derogatory words. So 
far as I am aware. 

Shrl Hathl: It was not you. Some 
other Members laid it was "Yatim 
KhanaP • 

Sbrt Harl Villma ltamath : Only 
one Member said It and I think he 
practically withdrew it. 

Sbrt B. N. Mabrjee (Calcutta Cen. 
tral): I said nothing derogatory. 

Bbrt BathI: Not you. 

Sbrt Bari V1sbaa Kamath: The 
point is the Prime Minister and the 
Cheif Ministers should belong to the 
House of the People and Vidhan 
Sabh .. respectively. In a parlimentary 
democracy, the people are the re-
pository of all sovereign powers ana 
whoever repraents the people directly 
should be Chief MInIster or Prime 
Minister. Otherwtse, what happen. 
I. this. Under the Constitution, the 
Council of Ministers Is responsible to 
the Hou.e of the People. Thousands 
of crore! of rupees are bein, voted by 
the House of the people. The Prime 
Mlnister is not a mem her ot this 
House but of the other House Which 
has no rlCht to dl.ocus. .... "..,te the 
demands of the various mlniIItriell un-

der the Constitution. So, the PrIme 
Minister belongs' to a House which 
has no ri,ht or power under the Con-
stitution to vote the demands of the 
various ministries. 

The Minister of State for Home 
Affairs .Iso said, there would .be no 
doubt in principle that the Prtme 
Minister should be norma1Jy a member 
of the Lok Sabha. I am "lad he has 
admitted this point that It is indubi-
table that the Prime MInister must be 
a member of the Lok Sabh. and the 
Cheif Ministers must be members of 
the Vldhan Sabhas. Then why may I 
ask. should there be any objection to 
the Bill being circulated for public opi. 
nion? A popular Governml!'nt and po-
pular ministers should not be afraid 
of public opinion. I am glad that the 
Bill has evoked such in terest and en-
thusiasm that two amendments have 
been moved to my motion seeking to 
circulate the Bill for public opinion. I 
am lure the Government wUl not be 
frightened at a circulation motion of 
that kind and will .gree to It. 

Lastly. I would appeal to the Men>-
bers of this House: Is there a Mem-
ber here with soul so dull, if not dead. 
that h. will say, "I do not want the 
Prime Minister to belong to t.hU 
House. I do not want the Council of 
Ministers to consist at as few naem-
bers fram the Rajya Sabha 88 po ... ible? 
I would. therefore. appeal to tt ... 
House to vote for the circulation mot-
ion of the BiB to elicit publk opinion. 

Mr. Speaker: Though Mr. Yuhpal 
Singh is not here. I shali put his 
amendmmt to the vote of the Hou.e 
because it has been moved. 

The question Is: 

"That the Bili be circulated for 
tt.e purpose of eliciting opinion 
thereon by the 30th Septt"mber, 
1966." 

The Lok Sabha cUvided: 



Division No. 16] 

Anc), Dr. M.S, 
Btrw •• Shri Omkar Lal 
Bri; .Pili Sinsh, Shri 
Kapur Sin~h. Shri 
Mahlman -ta. Shri 

Abdul Wahid. Shri 
Ac:buthan, Shri 
Aln., Shri A. S. 

Bills 

BljaJ. Shri KamalnllYIlII 
Sal Krlaha. Slnah. Sbrl 
Balalr:rilhnlD. Shrl 
Banerjee. Dr. a. 
B.appa, Sbd 
BhanJI Dco, Sbrl L. N. 
Bi.lt, Shri J. B. S. 
Borooab. Sbrl P. C. 
Srij Sui Lal. Shrl 
Chatn"erti. Sbre P. R. 
ChaDdak. Sbri 
Cbandrabhan SiDlh, 8hri 
Chaudhry, Shrl Cbmdnmlni Lal 
Ch ..... o. Shrt D. R. 
Cbunl Lal. Sbri 
OalJit Sinah. Shri 
0 ... Dr. M.M. 
nu. ShtiB. K. 
O .. bmukh. Shri Shivoji R&o S. 
DI..xIt, 8hri G. N. 
Dorai, Sbri Kubin,lh. 
Dwivcdl, Shrt M. L. 
Gao.pall Ram. Sbri 
HaDlda, Shri Subodh 
H,"w. Shri An,ar 
H, .. rib. shri J. N. 
Hhl Raj. Shri 
Jamunadni. Sbrimaa.ti 
Joahi, Shri A. C. 
lOlhI, Sbrim.ti SDbh.dn 
Jyotilhl. Shrl J. P. 
Karuthiruman. Shrt 

MAY 13. 1966 

AYEs 
Mal('haraju, Shri 
MiuB. Dr. U. 
Mukeriec. Shri H. N. 
Murmu. Shri Sar~ar 
Nllmbiar. Shri 

NOES 

KonJalai. Sbri H. V 
Kri.bnl. Shri M. R, 
Lahtan Cha'idbry. Shri 
Lak.hmlkaothammo, Sbrimati 
Lalit Scn. Shr! 
Lonlklr. ShrJ 
Ma.,,~riya Din. Shd 
Mchai, Shri S. A. 
M~hrolrll. Shrl Bral Bibarl 
Mehu. Sbrl J. R. 
Mehta. ShrJ 'libYanl 
Mbhn. Shti Bihh1ltl 
Mian. Shrl MIh"&h Duna 
Mi.ra. Shrt Shyam Dh.r 
Mohain. Shrj 
More I Shrl K. L. 
M1JQznJ. Shrl Dayid 
MUlti, Shri M. S. 
MII,.fir, Sbri G.5. 
N,I". Shr' D. 1. 
Na,tar. Shrl r. ~. 
Naya\. Shri Moh.n 
PaUwal. Shri 
lIa.,dc Shrl k. N. 
Plindev. ShrJ R. S. 
Pandey, Shrl Viahwll Nath 
Panu Lal, Shri 
Par.,bar. Shri 
PI,eI. Shrl Man Si UI P. 
Patel. Shri P. R. 
Patel, Shri lllirahwar 
Palil. Shrj D. S. 
PattabhirlUDlD, Shrl C R. 
Pntab Sinp. Shrj 
RAghunath Stnah. Sbrj , 

Introduced 

[ 14-51 hra. 

randry, Shri Sarjc-o 
Rajaram, Shrl 
Ramab.dlUan. Shri 
Tan Sinllh, Shri 
Utiya. Shri 

Raideo Sinlh, Shri 
Ram Sewalt. Shri 
Ram Si.neh, Shri ~ 

Raniit Singh. Sbri 
Rao, Shr' MUfhyal 
Rao, Shr.l Thirumala 
Itcddy. Sbrj H.C. Lingll 
Sadbu Rilla, Shr' 
Dr,S.K. 
Samantl. Shrl S. C 
Silyabhama Devi. ShriD'.I,i 
Shah, Shrl.m.ti JaYltte,. 
Sharml. Shri A. P. 
Shar."I, 5hrl C. C. 
Sheo Narain, Shri 
~hree NaraylJ1 nl •• Shri 
Siddananlappa, Shri 
Sidh~ahwar pra.ad. Shri 
Singh Sbri ['. N. 
Si.1U. Sbrimarl Ramdu1ar i 
SClJ'. Shrj H. C. 
Sumat Pr .. ad, Shri 
Sarya Prlllld. Shri 
SWim" Shrl M. P. 
Tlwary, Sbri D. N. 
Tlwar" Shr. K. N 
Tripa,hi, Shri Krt.hna Dc.:. 
Tull Rim. Shri 
Uikey, Sbrl 
U~adhJ'.,a, Shri Shit. OU\! 
Val";. Shri 
VlUma. Shrj M. L. 
Vn-ml, Shrj B.IaO'riDd 
Virhhadra Sinab. Shri 
Y Idaft. Shri d. P. 

8hrl Barl Vishnu Kamatla: I 
would like to remind Mr. Vlshwn 
Nath Pandey who Is in the Congress 
that his amendment also is there for 
circulation of the Bill for eliciting 
opinion. 

811rl Matcbaraju (Narasipatnam): 

-tt "'i fl'All (~ ) iro ifT-

~~'l1IT~ Il('I'm iro~ i\' 
lffTfi;rIrr ~I 

My vote may be added for Noes. 

8hri Dhuleshwar Meena (Udaipur): 
My vote also may be added for 

Noes. 

Mr. S~er: I will add 1 to Ayes 
and 2 to Noes. 
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The result of the divi.ien i. as 
followl: 

Shri Harl VlsImu KuIa.tIl: With 
regard to that, Sir, I may IUbm.lt, 
that tbis i. a Constitution (Am~d­
ment) Bill. and unless there .. • 
special majority to pass the motion 
it is not possible. 

Ayes 16; Noes 107. 

TIle ,notion was negatived. 
Mr. Speaker: Doe. Mr. Viahwa Nath 

Pandey want his amendment to be 
put to the House? 

Sbrl Vlabwa Nath Plilldey (8&le",-
pur): No. Sir; I withdraw it. 

The amendment WaI, blJ leave, 
"';11&<1 .... "' ... 

!IIr. Speaker: This being a Consti-
tution (Am"ndment) BUI, the voting 
haH t.o be by division. The lobbies 
have already been cleared. I IhaU 
put the motion to the vote of the 
HOIl.e. The question is: 

Mr. Speaker: I Ihall DOW put the 
main motion to the vote of tbII House. 

"That the Bill turther to amud 
the Constitution ot ~ be taken 
into conalderatlon." 

The Lok Sa""" divided: 

DMeioa No. I I 
BerWI. Sbri Ouor Lal 
Bial, Sbrl J. B. S. 
Etrij Ral Sll1.h, Shri 
Keath, Shrt H .. i VI,hnu 
K!lPur Sin,,, Shri 
L.ahtaD Chaudhry. Shri 
W_hmlbnthanunl, ShrUrH111 

Abdul W.iJ. ~bri 
A.!hutlun. 5hri 
AI ... Stul A. S. 
Bal". Sbrl kamalnlyan 
&1 kriabnl Slqh. Sh,. 
8aDertee. Dr. R. 
8Qap.,.. Sht, 
BuwSDt, Sbri 
Bhllllija D~CI. Shd 1... N. 
lIoJooah, Shri P.c. 
Bri! Bui LaI, SbtI 
Chlkr..,erti. Shrl P. k. 
Chandat. Shri 

Oaadhn. Sltd CbUld .. ,..n( LAI 
Cba'ftD. Sbri D. R. 
Chunl LaI. Shri 
DaUlt Sin,h. Sbn 
O .. ,Dr,M.M. 
0 .. , Shri B. K. 
[)eoIImukh, Sbri Sbl"~ RIo ~. 
Dh1llcsbwar MKIla. Shri 
Obit, Shrl O. N. 
Dorai.. Shrllt..,tnlth. 
D..tftdi. Sbrl M. L. 
O .. .,.tJ Ram. Sbri 

6115 (All LSD--I-

AYEs 

l.imaJc • .shu Madhu 
Mahananda, Shri 
Mitra, DJ'. U 
Mutertee-. Shri H. N. 
M\U'mll. Shrt Sarht 
Nlanblar, Ih" 
"a"de", Shtl Sarjuo 

NOEs 

GIlP\&, Sbri aaa.hllh 
IlIaada, Sbrl Sabodh 
tIII,...nl, Shri An.., 
" .... tikl.. 5bt1J. )\ 
Hem Ral. Silri 
Jllnunacla.', ,brimatt 
) .. 111. Sbri A. C 
JoabJ, Shdmatl SlIbhadr. 
Jbotbbi. Shrl J. P. 
Karutblrum.n, Sbrj 
JC.oul ... i. &btl H. V. 
Kru.hna. Sbtl M. J<. 
'AUt Sca, Sbtl 
Loaiklr. Shtl 
M ..... ,.. Din, Shtj 
Mftt'b .. a,u, Shtj 
Mtbdi. Shtl S. A. 
Mebtotn. Shrl Bni Bib.d 
Mohta, tihri). R. 
"\.t.t."- Sbd Bit-hull 
Mial'l, Shrl Mehta" DIUa 
M"h""'-.Shtl 
Man''''i, Shri DU'iJ 
Mar.1, Sbrl M. S. 
Mona.- Sbrl G. S. 
N .... Sbri D. J. 

[' .. " ...... 
Rlltnan. Sbri 
R .... ckUI.8bn 
SlIDIIlta, Sbrt s. C 
Tan Sluib ibri 
Uti,., $hri 
V ..... Shrj 

)'I.I',all:, ~h,i Moh.n 
Pander, Sbrl K. N. 
rlnde" 5brll(. S. 
l'andCf, Shrl Vetll._ )oIlIlh 
PIiUla LI" 8hri 
I'.r .. bu, Shri 
Patcl. Sbri M .. Siab I'. 
'Ittl, SIltI RI;.ehnr 
... tu. 8brl P. 8. 
Pta'ip SlJtP. ihri 
)hjdlllCl Sanp, Shu 
Ram S .. at, ~bri 
RaIn Slop. labri 
aanih SlAab, Shu 
RH. Sri M."I',.! 
Roo. Sbri Tblru!n.' 
Re~l47. Ibn H. f'. 1 I ..... 
Sltdb. flam, ~hn 
S ..... Dr. ~.I(' 
S.f")uh ... .De\". Ith··,:·.-fl 
'bill, ...... .,1 J., ..... 
8bama. 5b,1 A. P. 
2Ja... .. :,.brl D. t.:. 
~bto H.aln, ~hri 
Sbru Nan,.. n .. , ,hr. 
$W8tI.J.app.a,Shri 
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Swamy, Sh,t M. P Uikcy, Shrj Sidhellhwar Pr ••• d, Shri 
Sllllh. Shrt D. N. 
Sinha, Shrimpti Ramdulari 
Soy, Shri H. C. 
SUmat Pr .. ad. Shri 

Tlw.ry. Shrj 0, N. 
Tiwary. Shd K N 
Tripathl. Sh,t Krbhno Deo 
Ttl!. Ram, Shrl 

UJ'ladhVlva, Shri ShiVQ Dutt 
Varma, Shri M. L. 
Venaa, Shrl Bliliovind 
Vlrbhadn SinRh. Sbri 
Ylkl • .,.. Shrj B. P. SIIry:: Pra.ll1.d, Shri 

Mr. Speaker: The result of the 
Division is: Ayes-20; Noes-98. The 
motion Is not carried by a majority 
of the total membership of the HOUle 
Bnd by a majority of not less than 
two-thirds of the Members present 
and votln •• 

The motion was nega.tived. 

lUI 11ft. 

CONSTITUTION (AMENDMENT) 
BILL, 11162 

(Amendment Of articles 136,226 etc,) 

by Shri Shree Narayan Das 

Shri Shree Narayan Das (Dar-
bhanga): Sir, I beg to move: 

''that the Bill further to amend 
the Constitution of India be 
referred to a Select Committee 
consisting of 25 members, namely: 

Dr. M. S. Aney, Shri Brij Raj 
Singh, Shrimati Renu Chakra_ 
vartty, Shri Basanta Kumar 
Das, Shrl G. N. Dixit, Sbri 
Ganapatl Ram, Shri S. 
Hanlda, Shri Hari Vishnu 
Kamath, Shrimati T. Lakshml 
Kantharnma, Shri Madhu 
Limaye, Shri Harish Chandra 
Mathur, Shri C. R. Pattabhi 
Raman, Shri Raghunath Singh, 
Shri Shivaram Rango Rant', 
Shri N. G. Ranga, Shrl Sham 
Lal Sarst, Shri Era Sezhlyan, 
Shrimati Jayaben Shah, Shrl 
Sidheshwar Prasad, Dr. 1.. M. 
Singhvi, Shrlmati Tarkesh-
wari Sinha, Shri Slnhuan 

Singh, Shri Ravindra Varma, 
Shrl Amar Nath Vidyalankar, 
and Shri Shree Narayan DaB, 

with instructions to report by the 
last day of the first week of the 
next sesaion." 

Sir, this Bill, for reference to a 
Select Committee for which I have 
just moved a motion, was circulated 
for eliciting public opinion. 1n the 
beginning, I would like to lay that 
the majority of opinions are Dot In 
favour of the Bill. Even then I want 
to bring to the notice of this han. 
House certain points that I would like 
to be considered by the hon. Mem-
bers. 

lU31m. 

[SUR! SHAM LAJ. SARAF in the Chair] 

The principle on which my Bill 
stands is that the independence of an 
elected Assembly requires that the 
A.sembly itself should have exclu.lv .. 
powers to decide controversies about 
its membership, and this power ought 
to override the ordinary law enforced 
through courts. The Constilution-
makers, when the Constitution was 
framed, had this principle in mind 
when they framed this article or the 
articles of Chapter XV of the COD-
Itltution. I would quote only one 
article, article No. 329. for the benefit 
of the House. It reads like this: 

"Notwithstanding anything In 
this Constitutlon-

(a) the validity of any law relst-
lng to the delimitation of con-
stituencies or the allotment 
of Reats to such constituen-




